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HYDER'.3..» BEJICH AT HYDERABAD

TI-“L.‘ HOM' ULE k.S YTICE V.NEELADRI RAQ 9
VICE CHAIRMAN

THE HON'BLE MR.7A.B.GORTHI 3 MEMBER(AD)

AND 1 :

THE. HON' BLE MR.TCCHANDRASEKHAR REDDY

_ MEMBER( JUDL)
D

THE HON'BLE MR.R.RANGARASGAN 3 M(ZDMN)
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AGMit#SY and Interim Directions

Issuéd.

Disposed of with directions -
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Dismigsed,

i ssed as withdrawn.
Digmissed for Default.’
Ré jected/Ordered.
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